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Blunt Heavy Electricals (P) L tl
6397, Shri Q. S. Mishra: Will toe 

Minister of Industrial Development 
and Company Affairs be pleased tc 
state.

(a) how many posts of Deputy 
General Managers are there in the 
units of the Bharat Heavy Elecincali 
Ltd. and what are their grades; and

(b) how many senior officers wer® 
eligible for this post On the basis of 
seniority, experience and pay-scule?

The Minister of Industrial Develop­
ment and Company Affairs (Shrt F. 
A. Ahmed): (a) There are at present 
three posts of Deputy Genera! Man­
agers in Bharat Heavy Electricals Ltd. 
The details of the posts are as 
under:—

Scale of pa'

(0  Senior Deputy General Manager (Tecchnical) 
High Pressure Boiler PUnt. Tiruchirapalli

(a) Deputy Central Manager,
Heavy Potter Lquipnu.n'. riant, Hyderabad.

(3) Deputy General Manager,
High Pressure Boiler Plant, Tiruchirapalli.

Rs. 2250 -per month (fixed). 

Rs. 1800- 100-2000- 125-2250. 

Rj. 1800- 200-2000- 125-2250.

Post
Number of cligi le 

Officers.

(bj Senior Deputy General Manager (Technical) Tiruchirapalli. 
Deputy General Manager, Tiruchirapalli.
Deputy General Manager, Hyderabad.

Violation of Import Regulations
6398. Shri Jyotirmoy Basu:

Shri Bhagaban Das:
Shri K. Haidar:
Shri K. Ramani:
Shri Vlswanatha Menon:

Will the Minister of Commerce be 
pleased to state how many cases of 
violation of import regulations have 
come to the notice of Government 
during the last three years and the 
action taken thereon?

The Minister of commerce (Shri 
Dtnesh Singh): 446 cases, from
1-4-64 to 31-3-67. In 426 cases de­
partmental enauiry was conducted

and the parties were debarred from 
obtaining importiexport licences, cus­
toms clearance permits, and allot­
ments of imported goods through 
State Trading Corporation Minerals & 
Metals Trading Corporation for speci­
fic periods In 20 cases, the issue of 
licences to the firms concerned was 
suspended for a specific period pend­
ing departmental enquiry.

Industrial Licence* for W.P.
6S99. Shri Vlshwa Nath Pandcy; 

Wi 1 the Minister of Industrial Deve­
lopment and Company Atfalp Vf 
pleased to state:

(a) the number of applications for




